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.i! Date:

OFFICE MEMORANDUM

sub:constitutionofJointcommitteetoobtainth€statusoftheoperationoftheHotMixPlant
tocated at sy. No. 138 & t4, Gundenhatli Village, Thyamagondlu Hobli, Nelamangala Taluk'

Bengaluru Rural District - reg'

Ref:NationalGreenTribunal,Southernzone,chennaiorderdated:15.12.2o2ointheo.A.No.258

re po rt.

ln view of the
hereby aPPoint

above, the Hon'ble National Green Tribunal' Southern Zone, Chennai, lhe.-KlPcB

s a Joint Committee consisting of Officers from the following DePartm eht

tS \

Preamble:
TheHon'bleNationalGreenTribunal,SouthernZone'ChennaihaspassedanorderDated:

16.12.2020 cited at ref regarding;t tff"gttion made on illegal operation of the above said Hot Mix

plant without obtaining consent for Esta6llshment and consent for operation and running the plant

in a prohibited eco-sensitive .;;r;;"; the Tippagondanahalli Reservoir Notification (TGR) dated:

OS.ii.2ai3issuedby.i',eoouer"mentoiturnaraka'itissrarecirhar'theauthoritiesoitheHoriviix
plant have also not obtained necessary permission for con-version of the agricultural land for the

industrial purpose as ,"qrir"a 'ni"iit'L 
Ka'natuka Land Reforms Act' The operation of the Hot Mix

pfr"iir..*i"g *rious air pollution in the locality affecting the health of the people'

TheHon,bleNationalGreenTribunalhasdirectedtheKarnatakaStatePollutioncontrol
Board (KspcB) to initiate ".ti"; 

;;;l"rii;l Hot rvrix ptant Jor non-compliance of siting guidelines

issued by the Board and to t'ame gii"fines for setting up of Hot Mix Plant in the State of Karnataka

so far as the Hot Mix ptant corisidered to be the plant emits more toxic substances into the

"nvironment 
which causes vulnerable disease to the human beings'

lnthl-backsi.ound,toasceit6iiitheEenuinenessoftheal}c6,=donsand.'io}at..onsalla6cd,
the Hon'ble National Green Tribunal felt it ippropriate to appoint a Joint Committee to get the

present status of the operation of the said Hot Mix Plant to get the factual as well as action taken

Membei

Convener

::5."
i..\

The Zonal Senior Environme ntal Officer,

Karnataka State Pollution Control Board,

Benga luru North

ihe Environmbrital officer,

,)
{'-/l. ,

Regional Officer - Nelamangala

rarnataka 5tate Poiiution aonrroi Board,

etD a s
Name & Designationsl. No.

ChairmanThe Deputy Commissioner /District Collector,

Rural District, KarnatakaBengaluru

).

Nelamang ala Taluk, Bengaluru

ft
'i.l

L.

:J l,

AVtf lD U5E i'F PL'\Silc Bt'EC'

1.

2.



The committee shall inspect .-'td ascertain as to whether the authorities of the Hot Mix Plant is

having all the necessary permissions and ciearances required for the purpose for the establishment

of the unit and whether they are complying with the conditions of permissions or clearances, if any,

granted and whether the pollution control norms are in order and if there is any violation, nature of

Ihe action taken by the Regulating Authority including imposition of environmental compensation as

directed in several cases by the iribunal and to ascertain whether the unit is established in any of

the prohibited zone under the IGH Notlrlcatlon, z00J'

It is requested to nominate the officers from your department for the ioint inspection. The matter

may betreated as'most urBent' since KSPCB is the Nodal agency for co-ordination and is required to

submit the Joint lnspection report within 27.0L,2o2r, the same shall be submitted to the Hon'ble

NGT cn ar h€tore 2&01:0ZL

Enclosures:

Copy of the Board meeting memo No. 1294 dated: O!'06'20L7 on siting Suidelines for

establishment of Hot Mix Plant and Ready Mix concrete'

aL-^^ tt- +<c ^{'i4!!.1,<?ltt, itira ua(rEt radaeu. i.e'jl...v..

sd/-
CHAIRMAN

KARNATAKA STATE POLTUTION CONTROL BOARD

To.

The Deputy commissioner/District Collector,

Bengaluru Rural Distiict,
Karnataka

The 3!*-,1 SEnisr Etlvilqri4leotal Oflrfpr,

Karnataka State Pollution control Board,

Bengaluru North

1

1-

3 The Environmental Officer,

Regional Office,
Karnataka State Pollution controi Boaro',

Nelamangala

3. Case File

Copy to:
1. The zonal Senior Environmental officer, KsPcB, Bengaluru North instructed to co.ordinate

. , ^ - r.. -r:-* aL- r-:-. i-..^*iJ\6 .oi.}. tka altlirnen .rf tha cO{nrnittPe immediatetv and tA
iaa COnnijala,i6_ aii- i-i"' ii i:,P!!t'v"

submittheJointinspectionreportontoppriorityandsinceitisrequiredtoforwardittothe
Hon'ble NGT within the stipulated time.

2:, The Environmental officer, Regional office, Karnataka State Pollution Control Board,

p.r.rnr"g.r, is instructed to co-o;dinate with the zonal senior Environmental officer, KsPcB,

eengaluri North for conducting Joint inspection to submit the report within 27.01.2021.

4.p* . -
rvrrrvraEffsEC-REiAnY

KARNATAKA STATE POLTUTIOLCONTROT 
\oARD/./pV'" \x'
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Rsgional Offi co - Nslamangala
Krmataka slats Polution control Board
lst Floor, Urban Eco Park
100Ft. Road, 3rd Phase
Peenya lndustdalArea. Bangalore - 560 058
Ph. : 08G28390499 Cell ;9845311465
e-mail : nelafirangala@Kspcb.gov.in

4
.{ry1a-x.r." --iil

tsd(ld tdro : dc;aboder

ld( abdB, sDF ' oEJa(- otrF

100 eE d4, adc dod,
arfro, drDorD {id(J
doilqno - 560 058.

U.

toclrards a cleanat Karnatal
L./

No. PCB/88/NELt2otB-tst 4 ql-

To
Member Secretary ,
Kamataka State Pollution Control board
"Parisara Bhavan" 5fi floor, Church street
Bangalore -560001

Encl:
1) Copy of Compliant
2) Inspection Report

*&-
D,SPA'!"CHED

\^,,/l\./tr |
t-Y/ -rJ ^\1'r,

-/ t.'

DATE: I 5 F1AR Z0€,

Sir.
Kind Attn : Complaint and Enforcement cell

Sub: Forwarding the Inspection report of M/s. Arya Hot Mix Plant ( SMH Groups),
Sy No 138, Gundenhalli , Thyamagondlu Hobli, Nelamangala Tq, Bangalore Rural

Rel 1) Complaint receir.ed from Gundenahalli residents Dated 512/2019
2) This office lnspection on 13/212019

**********
With reference to the.above, please find herewith enclosing the detailed Inspection

Report the undersigned with respect to complaint received against IWs, Arya Hot Mix Plant
( SMH Groups), Sy No 138, Gundenhalli , Thyamagondlu Hobli, Nelamangala Tq,
Bangalore Rural District It is recornmended to issue closure directions under the. provisions
of Water Act and Air Act consent under Water (Prevention and Contgol of Pollution) Act 1974
and Air (Prevention and Control of Pollution) Act 1981 ,'.rir;, ,-.. ;i- -.r. -,..

Yours faithfully,

ENVIRO E
"41
OT'FICER

RO. NELAMANGAL





u-l-

INSPECTION REPORT OF SRI.RAMESH.I'M, ENVIRONMENTAL OFFICER,
REGIONAL OFFICE, NELAMANGALA

Olficer Accompanied : Sri. Bhhskar.R AEO

NAME & ADDRESS OF THE INDUSTRY : M/s. Arya Hor Mix ptant ( SMH
Groups), Sy No 138, Gundenhalli ,
Thyamagondlu Hobli, Nelamangala Tq,
BangaloreRural District

DATE OF INSPECTION : 8/02/2019

CATEGORY : Orange as per the Board Notification

PERSON CONTACTED : Sri. M.D. Khadhar - Incharge

COMPLAINANTS PRESENT : Sri. Manjunath
Smt. Puftamma
Smt. Narayanamma
Smt. Bhagyamma
Smt. Vanajakshi
Smt. Prema
Smt. S araswatharnma
Sri. Vasim

PREVIOUS CONSENT STATUS

TGRCA ZONE AS PER NOTIFICATION

GPS Location

: Not obtained consent from Board

: ZONE-3 & 4 ( Parl of Cundenahalli viltage)

: 13.21350 N, 77.319445E

Preamble:
The residents of Gundenahalli Village had submitted complaint to this office on 5/212a19 and
informed that there is one Hot Mixing plant is operating at sy no 22/4 of Grndenahalli village
and causing Air pollution and sound pollution and due-to which sunounding environment is
affected. In vierv ofthis the location was inspected and following observationJare made:

' The industry \l'as not operating at the tirne of inspection However they have established
the hot mixing plant without obtaining consent under Water Act *d ai. ait from the
Board.

o The industry is established in the agricultural land and surrounded by mango plantation
and residential colony.

o The source of water is from . Go't water suppry Borewe[ and tankers. The industry had
made a residential colony for workers and the sewage is being dischargeai" ,""ti,.t J!" industry is having one number bir.umen tank,-one number chute and 3 conveyors.
there is no air pollution control equipments for the chimney uttu"t 

"Jio Hoi tai*iog
chamber. They have provided chimney of about l2 mt AGL which is inadequate.o The^ Industry is operated by the DG set of capacity r25 KVA ror which 

"hi.n"y ,p ,o
roof level is provided

D t-./t-Pl .

l)



1 4-,
e--

. Tl:e Location of the industrl, falls urder Zone-3 or Zone-4 as per TCRCA Notification

Dated 18/l 1/2003. The Notification says parts of Gundenahalli village are Zone-3 and

Zone -4, since no sy Nos are mentioned it is difficult to say which zone the industry

exists.
. There is no plantation ivithin the premises of the industry and lot of dust deposition

obsenjed on the leaves of mango tree located adjacent to this unit'
. The photographs are taken are enclosed.

The residents of Gundenahalli village informed that the industry is operating in nigbt time and

causing Sound and Noise Pollution. The complainants are requested to take action against the

industry in view of Air Pollution and sound pollution. It was fourd that there is one house at a

distance of about 34 mtr.s tou,ards North-East and a residential colony exists at about distance

of 200 mtrs towards South West (Google map is enclosed)

RECOMMENDATIONS: Since the industry is operating without valid consent of the Board

and also causing Air poilution and Sound pollution to the surrounding environment, it is

desirable to issue closure order to the industry under the plovisions of Water Act and Air Act

W,l/..,t\.d?
ENVIRONMENTAL OFFI

)r
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ffi\Irf
No PCB/Ro (NELyrN o no r o -zot n' f,O ou'"'[! 

7 Fl l, :,120
To,

Authorized Signatory,
Mrs. Arya Hot Mix Plant (SMH Groups),
Sy.No. 138, Gundenahalli,
Thyamagondlu Hobli, Nelamangala Taluk,
Bangalore Rural Distrct-562 123.

Sir.
Sub: Statutory obligations under the provisions ofthe Water (Prevention and Control ofPollution) Act,

1974 and the Air (Prevention and Control ofPollution) Act, 1981-Reg.

Ref: l. Public Complaint by the residents ofGundenahalli residents dated 05.02.2019.
2. Inspection ofyour industry by the undersigned ofthis office on: 13-02.2019.
3. Public Complaint by the residents ofGundenahalli residents dated 03.02.2020.
4. lnspection ofyour industry by the undenigned ofthis office on: 17.02.2020.

With reference to the above, it is to be informed that, the residents of Gundenahalli village,
Tyamagondanahalli Hobli, Nelamangala Taluk had filed complaint against your Hot Mix Plant
established and operating at Sy No 2214 of Gundenahalli village, Tyamagondanahalli Hobli,
Nelamangala Taluk, Bengaluru Rural District. The hot mix plant was inspected on l3-03-2019, by
the officers of this oflice to verify the facts mentioned in the complaint. During the time of inspection
following are the non-compliances were observed;

KARNATAKA STATE POLLUTION CONTROL BOARD
REGIONAL OFFICE: NELAMA'h,jALA

rban Eco-Parh lsr Floor, I00 feet Road, 3d Stage, Peenya Indusrial Arcq Bangalore -560058.

E-mail: nelamangalafaiksocb.qov.io Ph: 080-28390499

Reminder-l

/i BY RPAD //

l. You have established and operating a hot mix plant at the aforementioned location and
engaged in production of hot asphalt and jelly mixlure with an installed capacity of 150
MT/hr, without obtaining mandatory consent of the Board.

2. The hot mix plant seems to be established and operating in an private patta land, which is not
duly converted for industrial activity.

3. After verification of Thippagondanahalli Reservoir Catchment Area Notification No FEE
215ENV 2000 dated I 8.1 1.2003., it is noted that the Hot Mix Plant is established in
Gundenahalli village, Tyamagondanahalli Hohli, Nelamangala Taluk, which falls in Zone 1.

4. The hot mix plant is surrounded by agricultural land in all the four direction.
5. The chimney height provided to the asphall heating tank is insufficient. Since asphalt heating

tank is not provided with sufficient height chimney, smell nuisance during asphalt heating
may be caused in and around the hot mix plant area. Also, you have not taken adequate
measures to mitigate the odor emanating from the hot mix plant.

6. The height ofthe stack provided to the asphalt and jelly mixing drum is also not adequate and
there are no suitable air pollution control equipments installed for the control of air emissions
from the stack.

7. The raw material such as metal (elly), asphalt (bitumen) were stored in the pioject site, the
site is not provided with riretteling or asphalt surface. ./l

8. Required pollution control measures such as sheet metal barrffide around the project site,

.regular 
water sprinkling on raw matcrials stock and site area f{r;effective dust suppression is



'..t-

notbeingfolloged.Duetowhichthefugitiveemissionsdischargedfromtheprojectsitcwes
deposited on :he surroundt;; ;i;i; u'"-*"tt ut on 166 rgricultural crops in the adjacent

agricultural land. yrl^ ^6h6^irr/ rharphv disch
9. You have established and operating a DG set of I20 KVA capacity thereby discharging

emissions without vatia cons"Jni li:if" s*td' i"nher' the chimney height provided to the DG

,r. ii lt lil,l"ll"ll"d by you for transportalion ofour raw material and rrnished product is not

paved or not provided *it-f' *ot"i sprinkling measures to suppress fugitive emission'

Deposition ofdust 
'\'as 

notl;;; 'ii "r"tg 
ir" ugrlcutturat land adjacent to the road'

Theaboveobservatiollsareinviolationoftheprovisionscontainedundersection25ofthe
water (prevention a controt 

-oi'p"iirti"ri 
e"r, lg74 and.section 2l of the Air (Prevention &

control of poltution) Act. rqsi*ti"';;#.ir pl""r provisions under section 44 and Section 37

of the aforementioned Acts respectively'

The penal provisions of the aforementioned Acts are reproduced here below for your

Whoevercontravenestheprovisionofsection25orsection26shallbepunishablewith
imprisonment for a term *r,i.r,'rr,ir not be less than one y"ui una ri* ,nonthl but which may extend -

information.

Seclion 25 or Section 26:

to six years and with fine.

Section 21 ot section 22:

failure".

..Whoeverfailstocomplywitlrtheprovisions.ofsection2lorSection22ordirectionsissued

under section 3 I A, shall, in 
'".p".i 

o'r *"h such failure, be punishable with imprisonment for a

terms which shall not U" r"r, t|,'#I"*","]iH; .Tilthl 
Lui wtrich may extend. to six vears and

with fine, and in case the fait#;;";i;;.,-t itl, an additional fine which may extend to five thousand

rupees for every day drrirg 
';;i;- ;"n ruitr." conrinues after the conviction for the first such

ln view of the above non-compliances you are hereby called^up.on to Show causervithin l0

days as ro why this ofn.. ,f,uiin}'t"'r...irrr."ra.a to lnitiate further course of action as stated

below.

l. To recommend the Board lor issue ofNotice of proposed directions under Section 33 (A) of

thewaterAct, 1974andst"ir""ii iej "itrt"liiltt' 
1981 fo'rclosureof industry'

2. To recommena th" eo*i"fo;'irruJ Ji uutr,orization ro the o{Iicer of this offrce to file a

criminal case under ttre pro#ions oi ttt" wuttt e"t'-1974 and Air Act' 1981'

3. To issue necessarv di'"tti;;";;ih""i"pti""it i';n as.BESCoM' water supplv departments

for disconnection or po*.r'unaroi waier suppry connect;n provided to the unit and direction

io cf,i"f gf ..t i"al inipector for seizure of DG set' .. -.:^^- 1^ rha nen*tv Commis '

4. To recommena,t'" sou'l'io'i i;;;i;";tt")'directions to the Deputy commissioner'

Benealuru Rural Districi ;d;il'il seizt;i: "r i''i mi4/ plant ior establishing and

ffiil, ,n" i* ,,;;1;;i i; ?'i"t"i'i"g Land conversion from con"'*"d department'

i'
r i1

ENvrRoNMBtrAL oFFtcER 
- -

REGIONAL OFFTCE, NELAMANGALA



'Aqno-*-r,1ro ---Y1

in conlinuation to the receipt of your office letter

herebY submit the Point wise comPliance to the issue

Observations
No.

established and We have established a

Date'. 19.o2.2020

vide reference above ' *'e

s raised in Your letter;

ComPliance

hol mix

plant of caPacitY 200MT/daY for

public works department road

works. We have started the Process

of lding the consent application in

online XGN software '

lj r()m,"";;" Hot Mix Plant (SMH '="''i'L
ii' *o.zz I c, G undenahalli'
Thvamagondlr-r Hobli'
Neiamangala Taluk'
;;;;: Rural District '562123

To'''t*, EN',R.NMENTAL .FFI.ER
KSPCB
[*it"rf office - Nelamangala

il;;;; 8." Park' loo ft Road

ii Pr,""", PcenYa Industrial Area'

Bangalore -560 05E

Sir.
Sub: Compliance under the provisions of the Water (Prevention and Control

of Pollurion) Act' 1974 and the ,tir (Prevention and Control of Pollution)

R.r, +:o: L::,:. - pcB / R.(NEL) / rND / 20 1 e -2 a I 7 60 D ate- 17'o2'2o2o

I

1 You hartc

\i

operating a hot mix Plant at the

aforementioned iocation and

engaged in Production of hot

asphait and jeilY mixture wilh an

installed caPacitl' of 150MT/hr'

without obtaining rrandatory

consent of the Board.

The l-rot mix Plat-lt ieems to be

established and oPerating in an

and, w'hich is not

\
The land

Industrial

conversion

has been

purpose'

order

converted

A coP)'

is here

for

of
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.,)

dt-tly cortver-ted tcr industriaI e:...,;secl.

ac trvrt\;

After r.erificatiol

Thippagondanahaili Reservoir

Catchmer:t Area Notification No.

FEE 21SENV 2OOO dated

i8.11.2OO3., it is noted that Hot

Mix plant is established in

Gundenahalli viilage,

Tyamagondanahalli Hobli,

Nelamangala Taiuk, which falls in

Zone l.
The hot mix plant is surrounded

by agriculture land in ali the lour

direction.

The chimney height provided to the

asphalt heating tank is

insufficient. Since asphalt heating

tank is not provided with sufficient

height chimney, smeil nuisance

during asphalt heating may be

caused in and around the hot mix

plant area. Also, you have not

taken adequate measures to

mitigate the odor emanating fron
the hot mix plant.

The height of the stack provided to

the asphalt and jelly mixing drum

is also not adequate and there are

no suitable air pollution control

equipment's installed for the

Yrs agreed.

Yes. agreed. Hou,ever the project

iocation is converted for industrial I

Ipurpose.

We are using diesel as the source of

fuel. Hence the odour nuisance is

veft' minimal. However the chimney

height is also increased upon your

direction during the inspection and

a photograph is enclosed.

A photograph of asphalt and jelly

mixing drum having provided with

the required chimney is enclosed.
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v!

(:ontrol of air emlsslons from the
I

{
7 The rau, material suc

fielly), asphalt (bitumen)

stored in the project site, the site is

not Provided with

asphalt surface.

metteling or

Required Polh-rtion control

measures such as sheet metal

barricade around the Project site,

wa[er sprinkling

and site

h as metal T1--: project st te is metalled and the

wcre asphalting will be done in due

ccurse of time.

o

dust suPPression is not

being followed. Due to which the

fugitive emissions discharged from

the project site rl'as dePosited on

the surrounding Plants as well as

on the agricultural croPs in the

adjacent agriculture land.

9 You have

capacity therebY discharging

emission without valid consent of

the Board. Further, the chimneY

height provided to the DG set is

not adequate.

The public road used bY You lor

transporting of our raw material

and iinished Product is not Paved

or not Provided with water

sprinkling measures to suppress

We are regularlY carrylng out the

u'a'-er sprinkling on dust causlng

area. Hou'ever barricading n'ill be

taken uP within a month's time and

the photographic evidence will tre

submitted to Your good office'

Water sPrinkling activitY ls ln

process. However asphalting of the

same road wili be taken uP in the

due course of time and the

completion status will be reported

regular

materiai

effective

on ra\ r

stock area for

established and The u,ork of increas ing the height o{

operatln[J a DG set of 120KVA the DG set chimney is in Progress'

Also in the online consent

application the DG set has been

included as an air pollution source
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l!gitive emission. Deposition of to l-our good office.
d ust rvas noticed all among the
agricuitural lancl adjacent to the
road.

with all lhe above said compliances we request your good office not to initiate
any such actions agai.st our industry and grant us the consent for operation
at the earliest

Kindly accept and acknowledge the receipt of this letter.

Thanking You

Yours faithfully

for Arya Hot Mix Plant (SMH 
iduyhso

n lc^Ftt- v

:.,

Authorized Signatory

l

I

I



4 u1Ar.*LLtc- -iX- -,<- o,//?--

Forwarding & Undertaking Letter from Industry
a /a.-F^r, fu^rl',ri^

Applrca

Document Pra+l :i lEdustry's Submission of att
InrDortant This Document or its copy does "NO'[" serve as a Supporting

Note : Application for a CFE I CFO. This Letter does "NOT" ensure that the Appl:*r|* FEES has been paid.

noh, rr co&senl ti'r esra'bLshing ' r..rn r,:; irciusnrn pian, piarrrs.nler S"'r,"'r ll ui il-* A:i ;":

\pplicrtior Ptrrpos( ;

From Smh Enterpris€s' Category': ORANGE / SMALL
PLOT NO:S1'. -r*o. 2214,

sy. no. 2214, no, 2b, hanumanthego*'dana palya, sy. no' 2214,no' 2b,

hanumanthegowdana pafo'-a. kalafu gatta post, gnrtilmahalli vi,

Gundenahalli - 562123
Cortact Person: Arun Kumar K, M oh9140440444,?h:971r.1440444
DIST: Bangalore Rural, TAI: Nelmangala. SIDC: Not In I'A

De ar Sir. This applicatiofl rs for lhe puJpose of cons€nt for opcratlon - fre$ W-e 3E Slti[g dir€crlyfor CTGfush aiong wtt
rtre CFE - fresh iees. The conselll tt;s is catcula.ei for nlvesiment ofRs 0 98 Cr$'e* }!d 

'he 
cons'nt fees under Small otange

.aL{ot y ls Rs.5-000.00 under q atcr acr & Rs.5000.01-l under air act. The total cor lt *es ft}r l0 yex's rs l0'00r-'l',0 X o I e

;'01"il.6d;;; CiE:fe; "rn, 
i-,oo oo The rotat consenr fees rs Rs.65.000.00. < i+a5 ic!'ept the application and io rle

oeedful.
Print Date: A?10312020

PCB-ID : 85975

INWARD : 90661

Dt:1910212{t20

lo, ScrurrniaeJ By: BHEEM SINGH (:O\&'Gi SK
( 107'l)

".,'he Member Secretary.
Karnahka State Pollution Co[trol Board
Parisara Bhavan, #49.4th & 5th Floor,
Churc.h Street, Bangalore-5 6000 1

I/ We here by submit applicatron for ccA ,lnward No : 9066.1, Dale :19102]2Q26* E:-o( cfGFresh ) under water

lp*r.*$* g C*rU ot pottutig'.tiAct, tgza i ru|' (p,",,"ntjon_& C-ontrol of Pollutionl A{:L 1981 /Water (Prevention &

bontrol of Pollution ) Acl, 1974 ll Air(Frevention&Control of Pollution ) Act, 19sl rrd endosed consent fee

pavftftm€E$gtelE given below as the capital investment is 0.98 crs

^ ouerv I ReplBhnkTransactionld Amount in Rupees

6s000.00

65000.00

!t a c(rndidons[ 1 9,02, 202& 1074]-[ 20!0UZA?O-10741+++ R€Fry::Dtar sir, since our industry is an

11' applied for CFGfresh applicatior alrttlg with rhe CFE-**& iees. Kirrdl,v acccpt the applicatie.rrr

eedful [ 9i0212020]-Dear Sir. F.sigrr lras heen done Kind ly approve tht i.irya for furrher processrng

\, ,./.1 RHMP8577430967
t(-

-

lrrd

L We have Uploaded the following PDFs Date

- Project report indicating lo€ation. extent of lnnd- water 20102/20

Ia1r lBterials. p.oducts aIId by-produc6, water
consumptim details, waste \r ate! generation & Air Pollurion

Soruces, EstirnatedlProposed invesimeat on Project & Pollution
ontrol Measures CFE

i CFEI

I
,7

I4- Document2
l TTS - Lan&premises Details - To set up in''other than ind :ll

area". l,ard Conv€rsion Certificate. Laod Poisession Ceftificate
tlt the salc decd (rogisterEd) ICFE,CFEXD)

{ DCI - Documentl
.{NH. - Clpy cfFoprielorshiFl pa.ijle$hiF tornpany dced t9'02/10 i:2
CFE..CFO-I st

PLL - Lal.out PIan showing the location ofmanufactuling area, t9,02120

ETP/.{PC and Solid./Haz.nzste storage & collEction points

tcd Balancc sheet aiong with schedulc of fixed 19102/20

4
4

ting Gross b assets.(CFO- lsrCFO

cttx. ..). ,

"\-#-
\l ir' l

# Files )

I ::-1919,02i20
t9i0zt2a

I i{]t9i02120

Comp&ny s SEA I ( Through XGN )

:))

tr tr
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I, thc appirc.rnl dcclarl th.!t I havt submittird iuli and complete tltrcunrents anJ iali"mi'1ion 1n gt'nit, mity rtr the applicable

-Acrs,,Ruies. I am aware that- any delay r rejection in the processlng ofapplication on account ofincorr€ct incomple'e

inli)rrr ioa shatl bc m-v-' rcsponsibility
SrgnatEre BY

t^{run Kumer K)

Noteilamheret,}.enclosillgForm.l(AlR),Form.xIlI(wATER)prirttedthroughxGNsofrw,rei.lonslr,i(h,boveesclosures.

companY 5 SF,.{L 2 ( Through XG:i ) tr EI



?''a

Karnatgh:! St*te Pcll$ti'rn Control Iltl:rrr!

,;;; tr*,- " l"'11i:'t -<dr I lr"'r' ( hulch sif"iJl' l)'r sitl!'re-:'l()ir I

roRN{ - I
i5c( l{uic l{1 I

I 1,, [,( 'uln1i1r(rl 
i' l inlir' lJ\

q?104,10444 Authentic Signature

Yours faithfulll'

AccomPaniments :

we have UPloaded the following PDFS

- Project rcport indicating location- e\tent ofland. Nater

raw materia ls. products and h)'-Pro ducts. watcr

consumptlon details, \vastc \ta(er generatlon & Air Pollution

St-rurrr-s. Estima{ed,?rop.}5eJ i''1 estlneai oi} Project & Polluti'oft

CT

- Land/Prem ises Dctails - To set up in "other ihan industria 19/o2t2o

20,02t2

Date d Files Size(kb) fPage
1

2'149 l4

I

1
I

i

r)

2

4
5

6 PI,

ANR -

Land Convers ion Ceflificate. l,and Possessl on Certilicate

with the sale deed CF

CFE/CFO- lst ng arca.
l, - La]out I'lan

19102120

tSlitziX\

75

122. l

4
1

'l I'/AI'C and Soli
ints

CA - Auditcd Balance shect JiUr scrcautt of fixed t9,07t20CI'E
along

assets indicaling Gross block offixed assets.(CFO- l st/CFO

erval)

Signature v#

ffi'j*ffin,,,,u'

tgtotizo

AIR
5 - Throogh XGN EI
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1.<z(/ .?

Ktrai;t:: kr Staf c Poll u liot ('t;a iir,l Birrii..i
l,$isirru llltr\ r;!. --tt..{rh & sth I h,rrr- Cliulch Strcc! I}:r:::.ri1,!1, -: t)1ji
FORiu - r
lScc Itulc:rl I

r i,r b.; srrbmirttd in :r-il,iicirrc)

C. Scts !20kva- 5m arl chimne)' AEC

AIR 3 - Through XGN. N rEl



,/t-:

7. List of Raw materials li'ith monthly consu,nption rate (MT/month)
Sr Rarv lllatcrial am€

Karnatalirr State llollutior flontrol llcarrl
Pari(n|:l llhir!:tn. :rJ()-l,l' & -i,h I lr\,,r ( hurch \lr..i l'!,rrrtrl,,!(.-:r'r{r!r,}l

FOR}I.I
l\cc liuic l0 I

('li) tc sul., ilred in t|ipli.r,rc)

Ca - tlnit / lVonth
i 800.0000 - r,t I

l

I

l
2100.0000 - Iv, I
600.0000 - M T
I-s000000-MTdust

i1. Lisl ol ['roducfs u,ilh nrot]thlr production rntc (i\{Tlnr.,llth)
Producl Nsmc

mix (asphalt) 6000 000t) 6000.0000 - i\{ T 6000 0001):li. Erit'f tlr:irriptior ofthe nranoi;rcturing rnrccJs i{)gcrhcl nirh a fiot tliagram and l*ruur pl:r* \howing i.}craion oi ti
\ r.xts, starks a|l(l anv other rmissi{}3 points. As per the I}Dt atfxchc(l
I & 9, Details of Boilex / lltaters / Furo c(s I (;eneufors installed in lhe plant.

Otlter 5 llot nrrr anl lfir Plarrl iSCR
lAira

Diescl
2 D.C. Sels 5

:Nr\i - - ''ir,rl20KVA- 5m ARl. chimncv Diesel
,'rrrcess emissions

protess pl nl and tonrburliorr cquipnlcllf,
Accoustic Enclo€ur€s,Scrubb€r

Iloilcrs=0. D(; Scts=l . Rorore lls = 0, -l'ubgr ells: t). Crrpacitr tf All =
' 12. IIN e further declare that inlbrmation fumished through this application is correct to the best of mrv / our knowledge.

13. Declaration
(i) IiWe hereby submit that in case ofany change relating to manufacturing process / producl frrel emission rate pollution

control equipment, capacity ofthe plant etc. fresh application lor consent shall be made and until such Consent is
granted, no change will be implemented.

(ii) I/We undertake to furnish any other information rvithin one month ofsuch intimation received from the Board.
(iii) I/we enclose here with Bank Draft No. =& date: 19m2/2020 for Rs:65000 (ln words: Sixty Five Thousand Rupees Only)

14. I/We hereby agree to submit to the Board, application for renewal ofConsent atlesst one month prior to the date of
expiry ofthe present consent period.

Pay Remark :

ln favour ofthe Kamataka State Pollution Controt Board Parisara Bhavan, #49,4th & 5th Floor. Church Street,
Bangalore-560001 as fees payable under seclion 25 ofthe Act.

lnueEd-Eutrost-*

,,f l{,i.5.{Xl{).(){) lhct()l3! cl,11\,]1t ri',.., ir Ir}.6-i.(}00.{lt). !.;rri!i\ :recrlil tho itfllii.r,rii,xr ixr.J..k, thc rre(.JIirl.
Other lnformafon :

(Please refer to Schedule I for the rate ofconsent fees.)
Details of Applicant :
Arun Kumar K
PLOT/PHASE No. Sy. No. 22l4,
Sy. No.2214. No. 28, Hanumanthegowdana palya Sy. No.
22l.1. No. 2B. Hanumanthegorvdana palya Kalalugatta post.
Cundenahalli Vi.
Cundenahalli- 56212i
DIST : Bangalore Rural. TAL : Nelmangala. SIDC : Not ln
I.A

.\ lR 2 - Through I(CN N E

I



7I

PLOT/PHASE No. SY. No. 22l:1,

s.,- r.ro. ZZI+. No. 28. ilanumantbegowdzna pBl)a S)' No' 22l{' No' 28'

H'anumanthcgowdane palya, Kalalugatta Post, Cundenahalli Vi'

Gundenahalli - 56212f
oiii , f"ngrlot" Rrrxl' TAL : Nihnrngata, SIDC : Nat Ia ['A

K$ru*talia Stare l'otiutiou t.'outrol 5{'"'l'tt
i'rr1\idx llh.l\r:,!. r'-l'i.iLtt & 5rh lrirtti- ( hulrh Slrcct lldngJl|r {-!;')' )' r i

F'OR$I- l
lsce l{ulc lri i

i i,, ir. submitled in triflicirtc)

CfO-Fresh - 90661
Application for consent for establishing i operarion the-industrial plant / Plants under Section ? I ofthe

Air (prevention & Control ofPollution ) Act' t98l

.^ L^ r^..^'.,.1 / l^.-r^.1 .r
pLoT/pHAsE No, Sy. No.22l.l,s}. No.22i4, No.28, Harumanth.eg.orvdana palya 51..No.22l'l'

N".28, H;;;;;;h.lt "d;* 
paiva, Kalalugatta l*t:-G^Td:l1h:tli vi'Cundenahalli -

562l2lDlST: Bangal'ore Rural' TAL: Nelmangala' SIDC : Not ln l'A

The rclevant details are as under :

l. Full name ofthe applicant with designation and

address and Telephone /Telex number / Fax No

2- Names o[ full time directors / partners / owners

with address and telePhone nos.

l. Full address ofthe factory / industrial plant'/s

(Surve]'No. Village plot No. location premises

erc.) \vith telephone / telex Nos/ tax No'

.1. l)ate of commission of industrial planls or

proposed date of cor:rmissioning

5. Plant/ project cost (Rs. in lakhs)

5A.Specify whether stnall, medium or large scale

6. Total number oletnPloYees

: Arun Kumar K

: As per Atrnexure 85975-dir

: Smh EnterPrises'
PLOT/PHASE No. SY. No.2214,
Sv^ No. 2214. No. 28, Hanu manthegorvdana pall a Sy' Ntl'

Zila, No, 28, Hunumanthegorvdana palya' Kalalugatta Post'

Gundenahalli Vi'
Gundcsahalli - 562123
OiSf t-frrg"fr* Rural, TAL: Nelmangala' GIDC: Not In

I.A
: l0/01/2019

:98
: Orartgc - Srnrll

:10

\ t I - Through XCN [tt E

I

From : Sriil [- ntcrPlll!"!

Date : 02/03/2020

t'{.lr-l l) : {i51,?5

To,
The Member SecretarY,
Kamalaka State Pollulion Control Board

Parisara Bhavan, #49,41h & 5th Floor'
Church Slre€t, Bangalore-56000 I

l/we hereby apply for consent / renewal ofconsent under Section 2 t ofthe Air (Prevention & control of Pollution ) Act'

lgdi i;;;t"bilt['i"i;rate / the industrial plant / plants owned bv Smh Enterprises



Application tbr consent to establish orrake any step to establish an) rndustry, operation proccess or any treatment and

[:fff';]:i:ll,,t:i;"",fl1;.J:*'*rirx, t5 or coruinutar;on * ii,.r',,g* i,rd"v 
".r.iio, t6 of ii* ii,i., 1e,"*.nri,n onr

From : Srrrh Enaerprises
PLOT/PHASE No. Sy. No. 22l{,
S_y. No.2214, No. ZB, Hanumanlhegou tlana palla Sy. No. Z2l{. No.28,
Hanumanthegorvdana palya, KalaLgatta pJrt.tuio"nuf,rrri vi,
Gundenahalti - 562t23
DIST: Bangalore Rural, TAL: Nelnrangala, SIDC: Not In I.A

li we hereb5' appll' fcr consent/rcncrval ofconsent urder scction 25 of thc water (prevtrrtion and Curtrol ol''olltrrion) Acr.t974 (6 ot te74r to establish or tak" ;;t,id;; esrabrish .,r) i;;r;;;;;ion or precess or a\rleatment and disposal system or any extension or addiion'to bring into use any neri altered outlet for discharge of.sewage/trade effluenlt to conrinue to discharge ..*u!Jtiua" 
"muent* 

from rand,,,premises owned by

Kamauka Stare pollulion Conttol Board
P4i;5ara Bhavan. #.19,4th & 5rh Flu.,r

Church Street, Bangalore-56000 I

l. Full name ofthe applicant
2. Nationalit), ofthe applicant

i. Consriturion Type
J. Names. Addn-ss and Tel4hone

Nos of Applicant

,-. Address of the industrr-.

(r:
Karnataka State pollution Control Bo:rrrl

FOR j\rl _X I I I Pafisara l]har irn. ..l9.4rtr & jrh t;loor. (,hurch sucrr,
Rallgal,.)rr_56000I

[Scc Rulu -]1 l

CfO-Fresh - 90661

Date : 02/03/2020

l'Cl]-lD:85975

'Sn e oflt shrch i. nor rElelant

; Arun Kumar K
: INDIAN
: Proprietary
: Arun Kumar K (974t440111)

: l0l0ll20tq
:10

: Arun Kumar K

: Smh Enterprises,
PLOT/PHASE No. Sy. No.2214,

.Sy. No.22l{, No.28, Han uman thegou.dana palya Sy. No.22l{, No. 28,Hanu manthegowdana palya, Kalatrftatta p"Jt, 6r#"rrf,rlii vi.Gundenahalli - 562123
DIST : Bangalorc Rural, TAL : Nelmangala, GIDC : Not In LA6. Details of Commissioning e1c

7. Total nunrber ofemployee
expected to be ernployed.

E. Detnils ot'license, ifary obtained
under the provisions of Industrial
Deyelopemenl Regulation Act..
I95 r

lVater
I - Thnrugh XGN Elt EI



Karnataka State Pollution Control Boar:d

, l' iri\ari llhn\ an. 
'J9.4th 

.' -ittt I loor' ( hur'h Sl'ccl-

F URIVI-XI l l rlancrltr 'ir)rrtnlr

lScc RLrlc ii? |

9. Name ofthe person authorised to

sign this form (the original
a!!th^ri?l1i.-n e\cent in the ca-se of
inii"lau"f proprietor concem is to

be errclosed.)

10.(a) List of Raw materials with monthly consumplion rate (Monthly Data)

Sr Raw Mate rial Name

ielt\

- Unit / Month
laoo oooo - N,t l'

(b) List of Pro<lucts with monthly produclion rate (Monthly Data)

srlITA

z_lo-q-igllt 

-

3lbituminous
1 lh;,,ld"rs dust 

..

1.1. lIr'es. attach thc description ofthe process

ris the standards. State Detaits ofsolid wastes

600 0000 - N{.7
t500.0000 - M.l'

ama

Sr Wster Code
The scwage is lead in to
septic tank follow€d bJ., soak

Donlestic Purpose 0.i50 0.280

n(
Olhers 0.010 0 0-00 lbr scrubber - tgtr up

t 2.(a) State the daily maximum quantity of emuents . quantitY and mode ofdisposal (sewer or drain 6r river of land or lake /

pond / or estary i tidal trateB I sea tvaler i Off share) Also attach analYsis report of the emuent.

Type of efTluent,quantity in kiloliters, Mode ofdisposal.

(i) Domestic : Water Consumption : 0.350 Kls/Day , Waste Water Generation : 0'280 Kls/Day

(ii) Industfla i : Water Consuntptitln : 0.0
s- --- a!i-* J:--!;- . A ()AJt l{klDar

I U NtS/ r_,ri1,t

Mode of Disposal : Industrial : Not Specified ' 
Domeslic : Septic tank follorved by soak pit

Ultimate Receiving Body : Septic Tank & Soak Pit

Waste Wtr Discharge Pt : Septic Tank & Soak Pit

Source of water Srrpply & permission obtained/Applied for : Tanker supply

(b) Quality ofeffluent Currently Discharged or expected to be d-lscharged

(c) what monitoring armngement is currently provided or Proposed'

l3.State whether you have any lreatment plant for industrial ' domestic or combined effluenls'

Whether lndustry is a member of CETP ? NOT

Boilers={. DG Sets=I , Borervells = 0, Tubcn'ells: 0, Capacit} ofAll =

of treated effluent vis' a

t,
6000.0000 6000.0000 - r'l T -6000.00q)

(c) Licence or Annuai Capaciry ofihe induriry ' upciation oi pioccss ctc'

t l. statc dail]- qu0ntit-v oflrater in kilolitres utitized and its source (domestic / industrial process boiler cooling others)

oftreatment in brief.
generated in the Proc

Afiach information on the qualitY

css or during waste treatment.

0 050-Kt-T RRtl
0.010-M.T DSI

ITI'Sr Sourci oi H,,ritoui liast"
Used S l Oil
i\,astes Residues Containing oil

'srnke oul \ilhich is nol relelant

r j.r
t -5.2

15.I/Wefurtherdeclarethattheinformationfumishcdaboveiscorrecttothebestormy/oulknowledge.

16. l/we hereby subrnit that in case ofchange either ofthc point ol discharge or the quantity ofdischarge or its quality' a

fresh applicarion for coNseNr lia"lli"?"a'" ,"i ,i,ll r*t coNsnN-r is grantid no change shall be brought into use

l7.I/WeherebyagreetosubmittothePollutionConrrolBoardanapplicationforrenervalofconsentonemonthin
advance ol.the dare of expiry of th"e c;;.J;;;;il fbr outlet / discharge if. to be continued thereafter'

\\'atcr N EI

i

2 - Through \ (; \



a> /-P

K..rrngt:rka State Pollution Cotttrol Brlartl
l':r'isata Uhurun. +'l9.4th & ith l;lour. Church Stlcct

llaiealor c-i(r1)t)a) I

ts being called tbr bY the Karnataka State Pollution
I 8. llWe undertake to lumish any otller infonn

FORil,I-XIII
Isc. Rul. --r] |

ation within one month of i
/--.-:",-l Q^-,,1

19. l/we, enclose heretith Caslr Receipt No./Banl' Qqtl !9 -. ='i'ai"ti:.lgioizozoa, Rs :650d0 (ln words : sixtv Five Thousand Rup€es onlv)

PaY Remark :

i,ii"""irr "i*" Kamataka stale Pollution Control Board Pa,isara Bhavan, #49.4th & 5th Floor' Church sheet'

Bangalore-560001 as fees payable under section 25 ofthe Act'

Signature of the APPlicant
(Arun Kumar K)

lnward Purpose :

Dear Sir.'l.his application is lbr lhc puqnse t l'conscni lbr.oPeration.- licsh wc arc appl;ing directll lirl cl:o-frcsh a]'rng-wlth Llic (il l: -

t;; ;i., ii;" l;"r"nr lccs is calcuiotci tor inrcstmcnl olRs.0.93 Crrrtes arld tlrc couscnt l'ecs un'lcr srnirll ormgc category rs

' -t iti.i.o,j,i-otl. rr," ,oral cclriscnr tees is Rs.65.ftI).00. K indll acccpt the applicalior and do the nccdiil'

- r-rti,l^,.^&\6.

Sionature valld. l,
Dioitaltv sioaed b{
odte iozdfts,llos
+05 30 v

10:29

*Slritc oLrt trhrch is flot relelanl
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Karnataka State Potlution Control lloard
"dond6dd", 1 ooEi 5dc d)dadcr, d0.49, dtvFbcls, dorlc'nd) - 550 001' dEDFt'3d' E:nd3

,,Paflsara Bhavana',. lstlo sth Floor, #49. Church Street, Bengaluru - 560 001, Karnataka, INDrA

No.pCB/726lCoC/201s g) ><> Dated: I t FEB ?0ls

CIRCULAR

Sub: Detaits require for processing ofConsent applications.

Ref: Board Office Memorandum KSPCB IDEOICFE-CELLI

AEO-21 CFEI 2002-20A3 I fi 25, dated 27-08-2001..

I
I

I

!

I

I

In the above cited Memorandum (copy enclosed) the Board has

indicated, the essential details which are to be secured to process the CFE

applications. It has come to the notice ofthe undersigned that, the officers

are insisting for variety of detaits/information's which are redundant from

pollution aspect and are not in consistent with the requirement to process

application made under section 25 of the water Act 1974 arld Section 21 of

Tir Act 1981. Further cailing for documenUinformation and imposing

conditions etc were deliberated extensively in the cPCB constituted working

group meeting held on 04-02-2015 at Delhi. The consolidated opinion of the

working group is as under quote;

7:L- w^-t:4t a:.n '* ^A.-s.ai tlaat l.<,t t*vr<J .a.4-,2,r44444. 4r444!!i4l!S 4iSpS+!.;;aJ a; ai,';".;.6t y';v..P !e.-;;-; -..;.i't 6vv- oe.-' "r'!")

o.f application and uniftrmitl' on decision making, the SPCBs/PCCs shall

rcstrict its functioru conferred upon it under the provisions of the sturutory

requirements only. It shall not call for strch documents and secare the

campliances of the provisions of any other law being enforced by the other

223
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consent conditions snck elfect whi:h are redundant fo^ pottu,ion 
"oro)l?19!14_a - 0/L::- ---, _-.,.,., r,t,,c€iitttN itte uppi;catons jor consenls, due weightage/thoughts sha, be given lo the poru-tion confio! issues ont7. The <{oc-umentslike partnership deeds' rand conversions/diversion issues sha, noi be ca,ed

for.

I
I

I

I

I

I

In view of the above, the ofticers are hereby instmcted,to strictly adhere

::^,:r:"1,:_* 
given in office Memorandum cited in the reference while

r. vweJo,rr6 nra lrr.rscnr appiicarions,

Enc.l. as above

To,

l. Chief Errvirxms+tgl n{ti.4-
2. ChiefEnvironmental Officer-2.3. Chief Environmenfal Officer-3, Nisarga Bhavan.4. chief Scientific Officer- , Head Office.

Sr;.o C.-/*-,.-.-..,-.--

cnarnnr.irsR

I
5. Chief Scientific OIIicer'2, Central Environmeatal Laboratory, Nisarga Bhavan.6. SEO ( Enforceme.nt & {- +l

t vY aSrE ryranagement c$ll_),sEo (t7 Category Cell), sEo (Mines, Steel & Stone Crusher CellSEO (Infrastrucfure Cell), (Technical Officer to Chairman) and
SEO

SEO (Inspection & Monitonng Cell).7. SEO (Bangaiore City), SEO (Bangalore East SEO (Bangalore Sourh- SEO fBanealore Nnrth t qFr\ rrr...*
-vv \.tu Jwaw

),

8.

SEO (Beltary) and SEO (Chitradurga).
, \[r\., \rvraflBaluri ), SEO 1i.rharwac.1,

ce : (l) Bangalore City-Easl (2) Bangalo:eCity-Peenya. (3) Bangalore City-South, (4) Bangalore Ci ty-Wr:st,(5) Dasarahalli (6) Doddaballapura, (7) Nelamangala, (B) yclairurla,(9) Aaekal- (l0) R<lsnm2n hnili D.: ';a'afit1a9dr.r, 
i i2) Rarnna

I

i

I

I

I

I

I
i

I
I

( 13) Sa{apura, (14) Chikkabatl apur, (t5) H
/11\

/21\ D-:

( osakote, (16) Mahadeypural7) Mysore-I, (l 8) Mysore-2. (19) Mandya, (20) Chamar4jnagar, (21 ) Tumkur,(22) Chitradurga (23) Davan gere, (24) Kotar, moga, (26) Dhar*,ad(27) Gadag (28) Belgaum- t. (29) Belga
(2s) shi

(31) Viia;vaPura- (1?\ Rellsn,
um-2 (Chikkodi Centre), (30) Bagalkot,

-L,,- <1-ir\ r,
\J'rrr Auppfll!(3 6) Kalaburagi, (37) Udupi, (38) Mangalore, (39) Hassan, (40) Chikmagalur.

(JJJ trrcar.
(41) Karwar, (42) Kodagu (43) Haveri. (44) yadgirt.
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Regional Olfice: Nclamangala
l't Floor, Urban Eco Park, 100 Feet Road, 3'd Ph;se.

Ptrenya Industrial Area, Bengaluru - 560 058.

Ema il-nelatnan o alll.@kspcb .gov.ln Tel. No.28i - rl99

NO. PCB/Ro-NEL/SO/20 19'20

To

Sir,

is herewith enclosed.

Elz DArE:E'3 MAR 2C20

The Regional Senior Environmental Officer'

Karnata=ka State Pollution Control Board
:uril." i." p"rt", 1'r floor, Peenya 3'd Phase'

Bangalore -560001

Sub: Forwarding the lnspection report of M/s' SMH Enterprises'

located at Sy. No- 22l4,Gundenahalli Village' Thyamagondlu Hobli'

Nelamangata Tq, Bangalore Rural Dist - reg

Ref:l.PublicComplaintbytheresidentsofGundenahailiresidentsdated05.02.2019.
2. Inspection of ,r.li'f 

"l'Stty 
i, tf" undersi gned of this oftice on : l 3'02'20 1 9'

3. Public Compl"t;;;;;";d*'s of Guidenahalli residents dated 03'02'2020'

4. Inspection of V"'*:"i"ttty Uy the undersigned of this efrice ot 17 '02'2020'

- s. Tlris offrce Noiiie ;;;Ji" ihe industry No' 760 dated:17'02-2020'

6,.Consnet application filed by the industry dated: 02-03-2020

i' tr,rp."tion of the industrv b, ttllt-?fft" on29-02-2024'

With reference to the above, M/s. SMH Enterprises lras sought Consent for operation of

theBoardandsubmittedapplicatioufortlreoperationoftheindustryatSy.No.2214'
Guntlenrhalli Villagc, 'I'hyamagondlu Hobli' Nelamangala Tq' Bangalore Rural Dist' The

industry was inspected by the offier of this oftice on 29 -02-2020 and the irrspectio, report along

with.Recommendati6ntoissueconditionalConsentforoperation'ur}derWaterActandAirAct
'1

Envi

You thfully,

rl I Officern

, NclamRnga Ia
encl:

l ) ApPlication Form

2) InsPection RePort
)e
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No. KSPCB/RO(NMC)/SO/20r9-20 / dgted:

Inspeetion Report of Sri. Bhecm Singh Gos'gi. S. K, Environnrental Officer'
KSPCB, Regional Offi ce, Nelamangala

Name and Address of the industry : M/s. SI{H Enterprises,
S1'. No- 22l4, Gundcnaballi Village,
Thlamagaondlu Hobli, Ielamangala Tq,
Bangalore Rural Dist.

Date of inspection

Category

Person contacted

Capital investment

Consent Status

: 29-02-2020

: Small- Orange

: Smt. M. D. Khader, Plant incharge.

: Rs. 0.98 Crores as per th. CA Certificate

: Applied for CFO for the firs tirne.

Activity for which consent is sought : Hot Mix plant

Inview of the complaint filed by the residents of Gundenahalli village,

Tyamagondanahalli Hobli, Nelamangala Taluk against your Hot Mix Planl established and

operating at Sy No 2214 of Gundenahalli village, Tyamagondanahalli Hobli, Nelamangala Taluk,

Bengaluru Rural District. The hot mix plant was inspected on 13-03-?019, by the officers ofthis

offrce to verify the facts mentioned in the complaint. Copy of the Co*rplaint letter is enclosed as

Annexure- I for reference.

During the time of inspection, it was observed that the hot mix plant is being

established and operating at the aforementioned location and engrged in production of hot

asphalt and jelly mixture with an installed capacity of 150 M17hr, vithout obtaining mandatory

Consent ofthe Board under the provisions of u,ater Act and A.ir Act. Hence, Notice was issued to

the Hot Mix Plant on 17 -02-2020 to apply and obtain consent ofthe Board. Copy of the notice is

enclosed as Annexure- II for reference.

The Hot mix plant authorities has submilted cornpliance lelter to this office on 19-02-2020.

Copy olthe lefter submitted by the industry is enclosecl as Annexure- III for reference.



:-/ 1-t
' No.u, the hot mix plant has filed prescibed application seeking Consent for Operation of the

industry on 02-03-2019 along with the tbllorving documents;

l. Copy ofRTC cfland
2. Projecr repon

3. Certificate of Capital Investrnent

4. Gow. Work Order issued b1 P\\D. Bangalore

5. Copy of Land Conversion certificate.

Conscnt Fees The industry has paid CFE lee ol Rs. 5, 0001 and CFO fees ofRs. 60,0001 for 6

\ -t

vears under Water Act and Ai r Act (Rs, 5000/- under each Act) under Orange category towards

the capital inveslment of Rs. 0.98 crores. Ihe fee paid is adequate under orange category.

Location:
The hot mix palnt is located at s!., No- 138, Gundenalralli Village, Thyamagaondlu

Hobli, Nelamangala Tq, Bangalore Rural Dist. As per the prevailing TGRCA Notification

dared l8-11-2003, the entire Sy's No oi Gundenahalli village. Nelamangala Taluk, Bengaluru

Rural District falls under Zone-l. But as per the Environmental clearance issued to KIADB by

state level appraisal committee only Orange and Green category industry is allowed. Hence' this

industry can be permitted.

1. The GPS co-ordinates ofthe land is; l3 21350 N 77'319445 E'

2. The propostd land is suromded by;

East - Vacant land

West - Labor quarters and residential liouses

North - Residential houses

South - Vacant land, plantations and residential houses

Y

Water Pollution Control:

l. The source of water is through tankers'

2, The consumption for donrestic purpose is 0.350 KLD and discharge is 0.280 KLD' The

industryhasprovidedseptictankandSoakpitlorthedisposalofdomesticsewage.
3. The rvater is used for scrubber. About 0.1 KLD of rvater is'used and the same will be

recycled back for the process.

4 The industry has provided partitioned settling tanks for the collection and recYcling of

scrubbed liquid.

Air Pollution control: The detaits ol proposed sources of air pollution and control nteasures are

as follows;

RemarksAPC tneasure ProvidedFuel usedsl.
No

Chinrney attached to

complied5.0 ARL chimnel'

Aconstic enclosure

rvithDieselD. G. Set
capacity

of 125 KVAI
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r

I-Iot Ir.1ir Pi.:::: Diesel Ciclone dust coi,:;ior
iollowed by scrubbe: ;.:rd

chimney of heighr ii m

NGL

Conditions to be
imposed.

Solid wastr: The details of solid waste generati,--'r ir tl:e unit are sl,.yl. lrom the settling ta*-s
provided for recycling of scrubbed liquid and general waste. The in,i;';rv lras earmarked aiea

iride the premises and infomred that the same rvill be handed over to :a: authorized vendors.

Recommendations: - In vier+' of the above ihe issue of Conse:i :cr Opcration n*.v be

considered by irnposing the following conditions;
1. To close down the industry if there is an;- complaints ol eausing pollution in the

sunounding area from the public.
2. To practice water sprinkling regularlf inside the plant prer-rises and along the roads

for dust supprcssion.
3. The applicant shall develop greenery in the form of garden/Lawn/periphery tali

growing plantation etc.., within the site.
4. To provide min water harvesting system \\ith ground waler

under the TGRCA Notification dated I 8-l I -2003.
ge pits as required

En
elnmangala

P

I

I

I

I

I

l

i I
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An,;=xur" XI

l-S i-'('B/Proiects;/GIS/TGR/2005 -061 *Lf

Bangalore
2t/04t2005

'to

the Secretary to Govemment,
Icoiogy .t Environnrent,
[,epar1n1ent of Forest, Ecology & Environmenl,
:tr' floor, M-S Building,
BANCALORE

Sir,

r^rrb: GIS mapping of Thippagondanahalli rescrvoir catchment
area,

Ref: l) Notification No FEE 215 ENV 2000 dated I8/t112003 of GOK.
2) Govt., Order No FEE 215 ENV 2000dated l1l0tl2004

lhe GIS cell of KSPCB has carried out GIS based spatial analysis stu(ly to
lelineate various Zones of rhippagondanahalli Reservoir catchment notified vide
r:fen'ed crders of the GoK, in to Villages & survey nurrbers to facilitate easy
hterpretation ofthe zonalion in the field.

Thippagondlnahalli Reservoir catchment is devided in to four zones for the
purpose of enrlronmental protection vide GO No FEE 215 ENV 2000, dated
12/0112004. y'he fiollowing are the zones:

/

'llacksround to thc stldv:

Z,ine-7: Entire Thippagondanahalli Reservoir (TGR) catchment area, however
I in this report for the purpose of clarity j/-one 1 is considered as

catchment area excluding z one 2,3 & 4.
Zone-2'. Area covered rvith in two kiolmetres frorn the TG Halli reservoir

boundary.
7-a\e-3:. AJea covered with in I km distance jiont the river banks of

Arakavathy (only up to Hesarghatta tank from TGR) and Kumdvati.
Zone-A: Area covered within 1 km to 2km distance from the river banks of

.. Arakavathi and (only upto Hesarghatta tank from TGR) and
:.',;.r ,,:il(umdvati ( excluding the areas falling within.Zone -2)

II
I

t-

'.,,. 
r,l.,',, .,f;4onitoring the lp4gyigionir.of,,the GO,;appeared to be difficult in,thc.field

, because of the zoning based on k ometers from ihe reservoir boundary or frorn the
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